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IN THE CENTRAL rtDWINlaTRATIVE TRIBUNAL
PRINCIPAL BENCH, NEW DELHI,

O.A, No, 1886/1991 »• Dato of dacision: 22,7,1992.

Sh, R,S. Choudhary .. Applicant

Shri P.C. 3ain .. Counaal for tha applicant

Varaua

U.O.I, .. Raapondanta

Sh, O.N. Triahal .. Counaal for tha raapondanta.

CORAW

Hon*bla Sh, P.K. Kartha, Vica Chairman (3)

Hon'bla Sh, B,N. Ohoundiyal, riambar (A)

1, Uhathar tha Raportara of local papara may ba
allauad to aaa tha 3udgamant 7

2, To ba rafarrad ta tha Raportara or not 7

3U0GEnENT

(Of tha Banch dalivarad by Hon'bla Sh,B,N,Ohoundiyal,

nambar (A)

Thia O.A, haa baan filad by Shri Ram Singh Choudhary,

an amployaa in C.P.U.D, at nix Hot Plant No.II, Dalhi, undar

Sactian 19 of tha Cantral Adminiatrativa Tribunala Act, 1985

^ ' againat hia baing daaignatad 4lhd paid aa 'Khalaai' uhila ha ia
mada to work aa Tar Bailar fiparatar.

2. According to tha applicant, ha aarvad aa Tar Bailar

Qparatar from 1,7,1977 to 15,6,78 and aftar a braak rajoinad

hia dutiaa an 1,2,1982, H* haa baan ragularly working in that

capacity, Hauavar, tha raapondanta hava givan him tha

daaignatian of a muatar rail Khalaai an daily wagaa, Hia

juniara hava baan pramatad aa Tar Bailar Oparatora. Hia Numaroua

rapraaantatiena to tha autharitiaa hava not barna fruit,
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has prayad for diractian baing iaauad to raapondanta ta

changa hia daaignatian fraw Khalaai ta that af Tar Bailor

Oparater w.a.f. 1.2.1982 and payasnt of arraara with 12% intaraat.

3, Tha raapondanta hava admittad that tha applicant waa

ampleyad on daily wagaa baaia as a Baldar fro* 1.7.1977. Ha

laft tha job on hia own on 26.6.1978 and waa ra-amployad w, a.f.
1.2.1982. Tha applicant actually workad aa KHMLASI, waa paid

aa auch and was put on flystar Roll aa Khalaai. Thay hava daniad

that thara waa any diacrapancy batwaan tha actual parformanca
of

of hia dutiaa, and hia daaignation or that on^hia juniara

was pronotad aaVTar Boilar Oparator.

4, Ua hava gona through tha racorda of tha caaa and

haard tha laarnad counaal for tha partiaa. Tha laarnad counaal

for tha applicant has placad ralianca on tha ludgawant of tha

Suprana Court in caaa of Surindar Singh and anothar Ust Tha

Enginaar-in-Chiaf, CPUD and othara (AIR 1986 3C 584) wharain

it waa hald that tha doctrina of 'Equal pay far Equal work'

should ba appliad to parsons amployad on a daily waga basis

and thay ara antitlad to aama wagaa aa that of ragular

aaplayaaa. Heuavar, in purauanca of this, a achaoia for

ragulariaation has alraady baan praparad by tha Dapartnant

, and all aligibla WUatar Roll Uerkara ara baing ragulariaad as

per thair seniority. Any question of promotion will arise only

after auch ragulariaation and in accordance with tha prevailing

rules.

5. On tha day of final hearing, tha applicant filed an

fl.P. raquaating for appointment of a Commiaaionor to evaluate

tha actual work dona by him. However, in view of tha

categorical denial on oath by tha raapondanta, ua do not think

that appointment of auch a Commiaaionar is warranted in tha

instant caaa.



6. In tha facts and circufflstancss of ths cass»

us find no msrit in the application and dismiss

the same.

The parties uill bear their own cost.

( B.N. Dhoundtyal ( P.K. Kartha }

Member (A) Vice Chairman (3)


